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Reform in Paolice Force

+
*43. SHRI ZAINUI. BASHER:
SHRI M. V. CHANDRASHL-

KHARA MURTHY:

Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether keeping in view the criti-
cism of the role of the State armed police
during the time of communal disturbances,
in Parliament and outside, Government
have taken up the matter with the State
Governments in regard to effecting reform
in the police force;

(b) if so, the details thercof; and

(c) the response of the various State
Governments thereto?

THE MINISTER OF STATE IN THE
- MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes.
“Sir.

(b) The State Governments have been
asked to review the position and restrut-
ture the composition of Armed Consta-
bulary so that it is broadly representative
of the cross section of the society. The
State Governments have been further
asked to have a fresh look at the training
programmes so that the members of the
Police Forces develop the proper attitude
to deal with sensitive situations.

(c) The State Governments have pro-
mised 10 look into the matter and inti-
mate the progress made in that direction.

SHRI ZAINUL BASHER: We are re-
gularly hearing from the Government that
they have advised the State Governments
to make their armed constabulary broad-
based. There has always been criticism
in this House as well as outside regarding
the role of the State Military Police like
the PAC in Uttar Pradesh, BMP in Bihar,
Gujarat Police and the Punjab  Police.
The Central Government admits  that
there is a need for the State Police forces
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- question is whether any special

-

to be made broad-based and that they
are regularly writing to the State Govern-
ments concerned for this purpose.
But it appears that there is no response
from the State Governments so far.

MR. SPEAKER: Please come fo the
question.
SHRI1 ZAINUL BASHER: | am com-

ing to that. I would like to know that
how many times the ‘Government of
India has attracted the attention of the
State Governments to make their armed
constabularies broad based and whether
any State Governments so far have res-
ponded to the communication sent by the
Central Government and, if so, the de-
tails thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): Actually, as far
as this communication is concerned.
after the last meeting of the Integration
Council, this letter was addressed to the
State Governments on January 18, 1983,
as far as the Broad basing of the forces
representing different  cross-sections of
the society 1s  concerned. Of course,
with regard tc the review of the curricu-

lum and the training programme, etc.
also, a letter was sent by the Home
Minister in 1980. As far as the  res-

ponse from the State Governments is
concerned, many State Governmeats have
responded, for example, Meghalaya, West

Bengal, Maharashtra, Himachal Pradesh,
Kerala, Sikkim, Andhra Pradesh and
Rajasthan.  They have said that they
would certainly go by this advise  and

would restructure the police and revamp
the training programme. We are  still
to hear from the other States but parti-
cular criticism has been made with re-
gard to U.P. and Bihar. If necessary,
we would call the Chief Ministers of these
two or three States which have come into
criticism and we will take up this matter
with them.

SHRI ZAINUL BASHER: Thank you.
Mr. Speaker, Sir, I hope, this time he
will be little more serious. My second
training
programme for the control of communal
riots or other riots has been advised to
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the State Governments on the pattern. of
Central Reserve Police Forces or Border
Security Forces and whether any  step
has been taken for the recruitment of ex-
Servicemen who are known for their
impartial attitude?

SHRI NIHAR RANJAN LASKAR:
Sir, so far as the first question of my
friend is concerned, it has also been em-
phasised that the State Governments may
have a fresh look at the training prog-
rammes so that the members of the police
forces develop a broader attitude to deal
with the sensitive situation. So, we have
given ua special emphasis and direction 10
the State Gwvernments so that the train-
ing programmes are also altered to meet
the situation.

SHRI M. V. CHANDRASHEKHARA
MURTHY: Police play a vital rele in
serving and protecting the people. But,
the role of the PAC during several com-
muna! riots in this country was subjected
10 Jot of criticism. 1| am very glad that
the Home Ministry at the Centre has ta-
ken initiative and given advice to all
the State Governments. Most of the
State Governments have responded to it.
But whether the Government is prepared
to give a direction at least to the State
Governments to review the recruitment
policy of the police force in future in the
broader sense? If so. what are the
guidelines?

SHRI NIHAR RANJAN LASKAR:
The Home Minister has already said that
restructuring the entire police force also
include the suggestion made by the hon.
friend.

SHRI P. C. SETHI: 1 would like to
add that constitutionally it is a Stale
subject; we cannot issue a directive. We
~can only request them.

SHR1I SATYASADHAN CHAKRA-
BORTY: 1 am glad the Minister  has
agreed to change the recruitment policy
so that it can be made broad-based. But
the basic question is this.  What steps
have been taken by the State Govern-
ments in those States where the police
personnel have been found to be actively
encouraging, or themselves taking part, in
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communal riots?
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Because, unless and
until severe steps are taken against those
persons who encourage, or directly  in-
volve themselves in communal riots, or
refuse to give protection to the minori-
ties, the situation cannot improve. 1
want to know what sevefe action the
various State Governments have takem
when these things have taken place. 1Is
the Central Government in possession  of
the reports about the action taken by the
respective State (Governments?

SHRI P. C. SETHI: As far as  the
action taken in this matter is concerned,
the UP Government have recently ap-
pointed a judicial enquiry committee.
Action would be taken only after  the
receipt of the report. Generally T may
say that in the guidelines which we have
sent to the States we have asked them
10 see that the District Magistrate and the
Superintendent of Police should be made
responsible for whatever happens and
that if they are not able to take effective
steps within a reasonable period to time,
then they should be properly dealt with.

SHRI SATYASADHAN CHAKRA-
BORTY: How many have been
suspended?

MR. SPEAKER: It is a State subject.

SHRI MADHAVRAO SCINDIA: The
hon. Minister rightly emphasised the
fraining programme aspect and the deve-
lopment of proper orientation and atti-
tude.  But, more importantly, there are
200 armed police battalions in the coun-
try with varving standards of dependa-
bility attitudes and efficiency. In order
to bring them to a state of efliciency to
ensure a common dependability and
common attitude to face situations in var-
ious parts of the country, (a) is the Cen-
tral Government considering or would it
consider, putting all such armed police
units under one Central enactment and
(b) would the Central Government con-
sider poling officers of -all such - police
units, like BSF and CRP, to ensure mnat-
ural movement of officers between these
units so as to have a common class com-
position and fairer class composition i
all such armed police units? '
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SHRI P. C. SETHI: As far as the
CRPF and BSF are concerned, they are
Central police organisations. There is
a training programme for them and by
and large they have acquired a  good
reputation wherever they have gone. But
they are two different sets of forces.
Therefore, it would not be possible to
transfer from BSF to CRPF or vice versa.
Of course, transfers within the  forces
themselves take place. Here 1  would
point out that, apart from these, we
have three peace battalions. We have
recently taken a decision to raise the
number of peace bottalions from 3 to 8.
That is being done.
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Border Dispute

Karnataka-Maharashtra

*44., PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in view of the new Chief
Minister of Karnataka’s announcement to
explore the avenues for the settlement of
the long pending Karnataka-Maharashtra
border dispute through talks with the
Maharashtra Government, Central Gov-
ernment will use its good offices to ex-
pedite the solution: and

(b) if so, what concrete steps will  be
taken in this regard by Ceniral Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The Government of India  have
always been of the view that this dispute
can be resolved only with the willing co-
operation of the two State Governments
and towards this end the Central Govern-
ment would be glade to extend all
possible assistance to them.

PROF, MADHU DANDAVATE: Sir,
the hon. Minister has only vaguely stated
as a matter of generalisation—how the
problem can be generally solved given the
goodwill on all sides and all that. But I
had asked a specific question. After the
formation of the new Government in Kar-
nataka, the Chief Minister of Karnataka,
Mr. Ramakrishna Hegde, took the initia-
tive. On his own he met the Chief Minister
of Maharashtra and had suggested to him
that by sitting together we will be able to
solve this problem amicably without any
dispute being created. He has taken a
very constructive approach, and therefore,
I want to specifically know whether you
will be making any efforts to bring the
two together and discuss with them various
ways in which the problem can be ami-
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cably gettled rather than allowing the
complicated situation to be created on
any issue,

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): Sir, in this con-
nectian I would like to recall that Prof.
Dandavate bas been raising this question
in the Consultative Committee and also
in the House from time to time. It is not
as if the Central Government has not
taken any measures previously. In 1974
itself .the then Home Minister Shri Uma
Shankar Dixit, called the Chief Ministers
of both the States and discussed with them
and tried to give a formula, Even when
the Mahajan Commission Repory came.
the Karnataka Government was prepared
to accept it, but there was some dispuie
on the part of Maharashtra and even now,
as far as the present State of the (h:ei‘\&
Minister of Karnataka is concerned, I am
glad that he has taken the initiative and
he has said that he would be prepared to
meet further the Chief Minister of Maha-

rashtra,

Sir, as for as this dispute is concerned
even in Mr. Hegde's statement which 1
came across in the paper Blifz, he has
said thay they are broadly prepared fto
accept the Mahajan Commission’s Report.
This was the position even before. (In-
terruptions), Karnataka said that Maha-
jan Commission Report is acceptable to
them but it was not acceptable to Maha-
rashtra. Now, Sir, T would request the
hon. Member who happens to have a foot-
ing in both the Stales—he represents
Maharashtra and he has his party’s Gov-
ernment in Karnataka—to use his good
offices to bring about a solution of this
problem. We will certainly extend all co-
operation and we will certainly see that
both the Chief Ministers of Maharashtra
and Karnataka are called and they are
invited and they sit together and try 0 .
find a solution to this problem. :

PROF MADHU DANDAVATE. Slr
in re\pon&c to what he has said, I wonld
like,to ask him omne question. Since his
Pa has the Government in Mahara-

_shtra as well as at the Centre and we have

our Government in Karnataka, will it moi
be possible for him to formally call a





